| TEM NO. 32 COURT NO. 2 SECTI ON | VB
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).16796/2004
(From the judgenent and order dated 23/04/2004 in CAP No. 11208/ 2003
of The H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)
RAJ DULAR Petitioner(s)
VERSUS
STATE OF HARYANA AND ORS. Respondent ( s)

(Wth office report)
Date: 11/04/2008 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE B. N. AGRAVAL
HON BLE MR, JUSTICE G S. SI NGHVI

For Petitioner(s) M. Rajesh Sharma, Adv.
Ms. Shal u Shar ma, Adv.

For Respondent (s) M. Neeraj Kumar Jain, Adv.
M. Sanjay Singh, Adv.
M. Ugra Shankar Prasad, Adv.

M. Manjit Singh, AAG
M. T.V. George, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Pl ace the petition before a Bench of which Hon' ble
M. Justice GS. Singhvi is not a Menber.

[ T.1. Rajput ] [ Om Prakash ]
A R-cumP.S. Court Master



